
*03 *<#*** tM a  D#t®MBER 1*. 19*2 R e. D * m t* a l * * *
of ChUtf Cashiwr

S.B.I., New Delhi (St.)

$ «  * » •  a i m  $ * 1  : $ * r *t

M 1T ifW fr ^  f W  6 I

« * «  f tf lr tf  w f r * *  : #  *ft 
tarmwr jf i f k  *nr« * t g,
**  ift f f t  *Nfac ^  i 1

4 t PERI JAGANNATHRAQ JOSHI: 
You talk of nationlism Surrendering 
4tfae country's territory is nationalism.

Ifcto fBWf : HgUglU
WR % m  ^  t  ftf **»■*»

x^r
o t t  11  3T5t?np?RVR * t 

w w r |  *nwn: ift fttft srfter 

*jf^«ifa€t % f^pj twwO sift 
<foni? 1

w  VRni tlf lX i WWrin : tsf^vt 
"HR=em %rsr 3  ^ * ipt

SHRI C. K. CHANDRAPPAN: 
*What about sending a parliamentary 
delegation?

MB. SPEAKER: Papers to be laid 
on the Table.

1**8 tes.
PAPERS LAID ON THE TABLE

Report of Committee for Rjeview 
of Oil and Natural Gas 

Commission, etc.
THE MINISTER OF LAW AND 

JUSTICE AND PETROUUM ANJ>
CHEMICALS (SHRI H R. GQKHA-
LE):

I beg to lay on the Table—
<1) A copy of the Report d  the 

Committee for review of the 
OH and Natural Gas Com>
yihBSaw,

(2) A statement (Hindi 'and 
English versions) explaining 
the reasons ior not laying 
the Hindi version of the 
above Report cimvfltaneoufly;

{Placed in Library, -See Ho. LT— 
8971172.]

12.54 hrs.

STATEMENT RE DISMISSAL OF 
SHRI V. P. MALHOTRA, FORMER
CHIEF CASHIER OF STATE 

BANK OF INDIA, NEW 
DELHI

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):

Mr. Speaker. Sir,

Hon’We Members have not more 
than one occasion evinced desire to 
know the details of the circumstances 
in which Shri V, P. Malhotra, former 
Chief Cashier, State Bank of India, 
Parliament Street, New Delhi, has 
been dismissed from the bank’s ser­
vice. I had already informed the House 
that the State Bank of India had 
reported that the disciplinary pro­
ceedings initiated against Shri V. P. 
Malhotra had ended in his dismissal 
from the service of the bank with ef­
fect from the 10th November, 1972. 
The facts leading to his dismissal are 
as follows:—

The State Bank of India issued a 
letter containing a statement of charg­
es to Shri V. P. Malhotra, Chief 
Cashier in its Parliament Street 
Branch, New Delhi, which was served 
on him on the 1st June, 1972. The 
oontents of the chargeB were that he 
had unauthorisedly withdrawn Rs. 
60 lakhs from the currency chest and 
in breach of the established practice, 
procedure and rules of the bank took 
it out -of the bank premises without 
transit insurance, escort or armed 
guard in a bank vehicle without the 
bank driver and delivered It to an 
unknown and unauthorised person 
and betrayed the trust and confidence 
xeposed in Mm %y the I ttk .
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m m  Ft&QQ M&DY (OodhM): 

When are you ttu£dng him a Gover­
nor?

SHRI YESHWANTEAO CHAVAW: 
Shri Malhotra, in hi* written expla­
nation submitted by him on the 12th 
July, 1972, denied all the charges and 
stated that he had no personal motive 
whatsoever in disregarding procedu­
ral formalities laid dpwn by the bank 
in {he withdrawal of cash from the 
chest.

SHRI JYOTIRMOY BOSU (Dia­
mond Habour): After 27 years of ser­
vice.

SHRI YESHWANTRAO CHAV AN: 
He mentioned that he was simply 
duped and that once a man is duped, 
his action may not come up to normal 
standards. It was further his explana­
tion that since he thought that he 
was under instruction on the tele­
phone, which he believed at that time 
to be from the Prime (Minister, not to 
take any escort, armed guard or a 
driver and keep the entire transac­
tion as top secret, he did not follow  
the usual instructions of the bank for 
taking large amount of cash outside 
the bank premises. He requested that 
he should be judged by his conduct 
immediately after realising that he 
the money such as nothing the taxi 
number in which the impostor took 
away the money, rushing to the Prime 
Minister's House tx> collect the neces­
sary documents, contacting the Police 
immediately after realising that be 
he Was the victim of a huge hoax and 
helping them to apprehend the cul­
prit.

SHRI PILOO MODY: In between 
he went to the Parliament House.

SHRI YESHWANTRAO CHAVAN: 
The loca l Board of the State Bank 
of India after considering the written 
explanation submitted by Sfari V. P. 
Mafhbtra and the submissions made 

him to the personal hearing given 
to  him by the competent authority, 
decided U »t it was a fit caae for im­
posing the penalty of dtanisaaV w  
Jam. The State Bank of India, there­
fore, issued « show cause notice to

Shri V. P. Malhotra on the 27th July
1972 asking him why the penalty of 
dismissal should net be imposed on 
him, Shri Malhotra submitted his 
w ply to the she# cause notice on the 
10th October, 1972 The main theme 
of his defence was that the show 
cause notice was premature, unwar­
ranted and void and that no oral en­
quiry was conducted. He also men­
tioned that his presence of mind atone 
made the recovery possible and that 
dismissal is an extreme penalty nor­
mally reserved for weeding out cor­
rupt officers and he should not be 
dismissed and that there should not 
be a total forefiture of service for a 
single error of judgement.

The executive Committee of the 
Central Board of the State Bank of 
India at its meeting held on the 10th 
November, 1972, later considering the 
recommendation of the Local Board 
and going through the entire records 
of the disciplinary proceeding*, re­
solved that he be dismissed from 
Bank's service with immediate effect. 
The State Bank of India accordingly 
communicated the order of dismissal 
to Shri V. P. Malhotra through a 
letter sent to him by registered post 
which was acknowledged by him on 
the 17th November, 1972.

SEVERAL HON. MEMBEBS to$&—

SHRI SHYAMNANDAN MISHRA 
(Begusarai) : I had, in fact, raised this 
matter and suggested that the Gov­
ernment should come forward with a 
statement on the subject.

Now, the first complaint I have to 
make is that no due notice was given 
to us of this statement. There is no 
mention of it on the Order Paper...

MR. SPEAKER: The Minister can 
m ake..

SHRI SHYAMNANDAN MISHRA: 
To interrupt the proceedings abruptly 
for the Finance Minister to make this 
statement? However, it is in response 
to the request that I had made. 
I  am grateful to you that you
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h*d asfced thp Government to 
tnake a statement although the Gov­
ernment was qot ready to do it 
at the earlier stage. I had been in­
formed by you orally that the G<W- 
ertupent did not think that there was 
any commitment involved to make 
and explain things. The point 1 want 
to make now is that you should fix 
some time far a discussion on the 
statement that he has made.

Now, three things arise from this 
statement. First, the charges were so 
grave that he has been dismissed. 
Second, J&r. Malhotra thinks that it is 
premature; probably, more develop­
ments are to follow. Third, Mr. 
Malhotra thought that it was the 
voice of the Prime Minister from the 
other Side and, therefore, he went out 
with the amount That is also there. 
"We feel that it is a fit case for a Par­
liamentary Committee to go into. You 
should allow us a discussion on this 
statement.

SEVERAL HON. MEMBERS rose—
JAR. SPEAKER: Order, please. . . 

(.Interruptions)
SHRI JYOTIRMOY BOSU (Dia- 

snand Harbour): When you have al­
lowed one Member, how can you 
shut me out?

SHRI SHYAMNAKDAN MISHRA:
I had earlier written to the Speaker.

IS *W.
SHRI JYOTIRMOY BOSU: I wrote 

to your good self and to the Finance 
Minister.

t o  wtaft (wrsriyc) :

flWRT ^  *l?t W5T
4 09  % an^rr

tit* f a *  t  i . „ . «

MR. SPEAKER: 1 am not allowing 
anybody. Now, Shri $wara& Singh.
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STATEMENT RE FINALISATION OF 
LING OF CONTOQL IK JAMMU AMD 

KASHMIR

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAH S W » ):  
Mr. Speaker Sir, Hoifble Members 
Will recall my statement iji the Lok 
Sabha on 8th December regarding the 
outcome of the meeting between the 
Chiefs of Army Staff of India and 
Pakistan held at Lahore on December
7, 1972. In pursuance of the deci­
sion taken in that meeting the senior 
military commanders of the two sides 
completed the task of finalising the 
maps showing, the delineated line of 
control in Jammu and Kashmir and 
submitted their agreed delineation of 
the line of control to their respective 
Governments for approval. The ap­
proval of the Pakistan Government 
was received in the evening of the 
11th December and approval of the 
Government of India was transmitted 
to them the same evening. The fol­
lowing announcement was made in 
New Delhi and Islamabad.

“The Line of Control has been 
delineated in Jammu and Kashmir 
in accordance with the Simla Agree­
ment of July 2, 1972 and that it 
has the approval t>f both Govern­
ments. Adjustments of ground posi­
tions w ill be carried out to conform 
to the line of control approved by 
both Governments within a period 
of 5 days from the dfcte of this 
announcements.”

The broad description of the line 
of control resulting from the ceasefire 
of 17th December, 1971 in Jammu 
Kashmir as delineated on maps along 
its entire length is laid on the Table 
of the House. This line has been de­
lineated op 19 mosaic maps commenc­
ing irorn the Chhamb sector 4 0  the 
International border and flatting ip 
Turtok-Fartapur sector in the north. 
Ib is line of oohtrol jn Jaipmu and 
Kashmir has been determined through 
bilateral negotiations between, Jnila 
and Pakistan. As Ifcn’ble

|atK& ilk nMl. jJtyi


